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Before the Hon'ble National Green Tribunal

Principal Bench, New Delhi

Original Application no. 624 of 2023

News item published in The Tribune dated 28.09.2023 titled "Hills
'vanish' as illegal Mining rampant in BEET area" |

Reply of Deputy Comisioner Rupnagar cn behalf of respondent no. 3 i.e.
Member Secretary, Punjab Pollution Control Board.

The Hon'ble National Green Tribunal in suo moto exercise of its powers on the basis
of the news item dated 28.09.2023 published in the Tribune titled “Hills ‘vanish’ as
illegal mining rampant in Beet area” has registered Original Application No. 624 of
2023 the news report, the mining mafia is carrying out illegal mining in the forests and
mountains and that the stone crusher operators in the villages of Kalewal-Beet,
Khuralgarh Sahib and Garhi mansowal along with Mahindpur, Kheda, Kalmot, Bhangla,
Haripur, Plata and Splanwa Salsunga of Rupnagar District have ravaged the green
cover due to illegal mining. News Report further states that illegal mining has reached
to a record level of 200 ft. deep and at some places, entire hills have been erased by
the mining mafia and inspite of the complaint, no action is being taken by the
competent authorities.
A Short reply was filed by PPCB before the Hon'ble National Green Tribunal in O.A No.
624 of 2023 disclosing that during the visit of the area the traces of fresh as well as
old mining were found and XEN Mining Rupnagar has informed that the FIRs were
registered against the violators including transporters, machine operators and they
have confiscated the machinery.
In the facts and circumstances of the case, the Hon'ble Tribunal vide the said orders
dated 16.10.2023 has impleaded the following respondents to enable them to file their
response in the case:

i Additional Chief Secretary (ACS)/Principal Secretary (PS), Mining

Department, State of Punjab
ii. Additional Chief Secretary/PS, Department of Environment, State of
Punjab
iii. Member Secretary, Punjab Pollution Control Board
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iv. District Magistrate, Hoshiarpur
V. District Magistrate, Rupnagar
vi. Chief Conservator of Forest, Regional Office, MoEF&CC, Chandigarh

4) That in compliance to orders of Hon'ble Tribunal dated 16.10.2023, it is respectfully

3)

informed that XEN, Department of Mines and Geology vide letter dated 09/01/2024
has informed that there are total 15 crushers in Khera Kalmot zone under this divisional
office. R-notice and S-notice have been issued at different times regarding illegal
mining done by these crushers. Total 17 number of FIRs have also been filed against
these crushers from 01.11.2022 to till date. Apart from this, 13 tippers, 11 trolleys and
18 Poklane machines have also been confiscated, while doing illegal mining. Further,
the concerned sub-divisional offices conducts random checks in its jurisdiction from
time to time and immediate action is taken, if any activity related to illegal mining
comes to light (Annexure- A1). Additionally, the department has canceled the
licenses of 13 crushers engaged in illegal mining in the district, and FIRs have been
registered against them by SSP Rupnagar as per the clause 14 of Punjab Crusher Policy
2023 for violating provisions of Punjab Mines & Mineral Rule 2013 and Punjab Crusher
Policy 2023. (Annexure -A2)

Punjab Pollution Control Board, being the prescribed authority for monitoring of stone
crushers for compliance of the provisions of the Water (Prevention and Control of
Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) Act, 1981 had
also visited the area under complaint i.e village Kheda Kalmot, Tehsil Nangal, District
Rupnagar. Accordingly, the directions u/s 33-A of Water (Prevention and Control of
Pollution) Act,1974 and u/s 31-A of Air (Prevention and Control of Pollution) Act,1981
for closure of unit have been issued to the following stone crushers, which were found

operating in violation of Environmental Laws:

a. M/s New Satluj Stone Crusher (Unit-1), Nangran, Nangal, District Rupnagar:
b. M/s Ganga Stone Crusher (Unit-1), Khera Kalmot, Nangal, District Rupnagar:
¢. M/s Kalgidhar Stone Crusher, Khera Kalmot, Nangal, District Rupnagar

d. M/s Guru Kirpa Stone Crusher, Khera Kalmot, Nangal, District Rupnagar:
Also, Environmental Compensation (EC) have been imposed on all these crushers
by the Competent Authority of the Board , as detailed in the reply of PPCB
(Annexure- A3).
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It is further submitted that the District Administration is conducting regular meetings
with all the concerned officials of the district and all sub divisional committee members
are also directed to stop illegal mining in their respective divisions, The Administration
has also issued strict orders to stop illegal mining and instructions are being issued
from time to time to pay special attention to the said area in future (Annexure- A4),
The Police department has registered a total 16 FIR regarding the mining issue in the
Khera Kalmot Zone (Annexure-A5).

DC Rupnagar has instructed all the concerned officers to conduct night patrolling in
the Khera Kalmot Zone. The officers were also directed to ensure that the stone
crushers operating in this zone to be inspected regularly in accordance with the

government's instructions (Annexure-A6).

Submitted by:
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Office of Executive Engineer/Ropar/Shri Anandpur Sahih/Ropar. Drainage-Cum-Mining and
Geology Division, W.R.D., Punjah
Email; Xenminingropar omail,com

Phone and Fax No. 01881-222073
1

No. 361/ Date: 09/ 01 /2024
To.
|
Additional Deputy Commissioner (G ). |
Rupnagar. ;
ey ; i \
Subject: Regarding OA no. 624/2023 Titled as “(Hills vanish as illegal Mining rampant in beet
area)”. ‘ ‘

Reference: Your office letter no, 2225/ADR.A-3 dated 03.01.2024 andithis office letter no.
233/complaints dated 05.01.2024.
|

With respect to the subject and letter under reference, there are total 15 crushers (List

Attached) established in the Khera Kalmot Zone of district Rupnagar. These crushers are ndulged in illegal
mining activitics regarding which R-Notices and S-Noticoe have been issued to the concerned crusher, Since

01.11.2022, total 17 no. FIRs has been lodged against these crushers related to which 13 no. Tipper, 11 no.

Tractor/Tralley and 18 poklane machines mvolved in illegal nining were seized (‘Lisa Attached).

Apart from above, surprise inspection wos conducted by Sub-Divisional Officer in their
|

respective areas and if any activity of illegal mining found. further necessary actions were taken as per rules.

This is for vour information and further necessary action please,

o
DA/As Above lixecutive Enginger/Ropar/Shri Anandpur Sahib,
D-aimage-Cum-Mining and Geol ogy Division,
WD Punjah.
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Khera Zone Crushers

. Trolly/
SZ’ Name of Crusher Village Registered | R-Notice Qu@a;{r:;;ty S-Notice Amount FIRs Tipper |Tracto| Poklane
i r
524 Yes 86853 - - - =
1 Akme Stone Crusher Nangran 28.04.2024 g L) o8 el
5 F372115.2 No
1372971.2 140803
2 AlrLRazar Stone Nangran NOt I 203 Yes 32988 - = 2 =
Crusher = Registered
10332 Yes 1712529 - - - -
3 396000 No
3 | Dasmesh Stone Crusher | Khera Kzl 1.12.2024
ismesh Stone Crusher | Khera Kalmot| 01.12.20 20060 Yos 112
406732.69 1777641
540000 Yes 89505000
y 68000 No # ] 7
4 Ganga Stone Crusher | Khera Kalmot| 06.01.2024 P 2400 No :
8000 No
618400 89505000 [
5 Gill Staiie Crusher Khera Kalmot | 23.11.2024 I 120000 | Yes 19890000 | l 1 l
6 Grewal Stone Crusher Nangran 04.08.2024 I 10000 No e 2 2 2
107432 No 1
: 441 Yes 73096
o I’ -
7 Rl | T D ¢ 320.69 52112
Crusher
880 145860
109073.69 271068
173840 No [ - - .
Gurvinder Doaba Stone 3 5800 No
3 langr. 3.12.
Crusher Neagsan bl SR 2160 No
181800
60000 Yes 9945000 3 4 11 5
173.13 Yes 28134
Kalgidhar Stone 5 88.69 Yes 14700
9 Crushs Khera Kalmot| 30.06.2024 105 Yos 17063
3940 No
64306.82 10004897
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Ludhiana Crusher & Not
2 362495 = . = -
" | Builderpve 4a. | hera Kalmot Registered : o b -
11 | Mahavir Stone Crusher | Khera Kalmot| 10.1 1.2024 1 48000 Yes 7956000 1 - B -
12 |Mahindra Stone Crusher| Khera Kalmot Not 1 1600012 Yes 265201989 - - - =
Registered
99 Yes 16409 3 3 - 2
New Satluj Stone 3 737 Yes 122158
13 ; Khera Kal 02.2
Eisher Tai] era Kalmot| 02.02.2024 111640 No
115476 138567
. 190000 No - - S -
Punjab Aggrecates ) : 2 '
14 vryab Aggregates Nangran | 19.06.2024 11680 No
Stone Crusher ¥
201680
: ™ ' |
s Soma St.m_le Crusher T — T.\Ot | 7880 1306110 ) ) R B
Unit-1 g Registered
4858722.4 _396587558 17 13 11 18
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Office of Executive Engincer/ Ropar/Shri Anandpur Sahih/Ropar, Drainag
Geology Division, W,R.D., Punjab
Email: xenminingropar@email.com - Phone and Fax No. 01881-222073

re-Cum-Minine and

Na. 391/Crushers Date: 10/01 /2024

To,
Additional Deputy Commissioner (€ ), |
Rupnagar.

Subject: Regarding cancellation of registration of Crushers.

With respect w the subject, it is to mform you that 13 no. crushers F\-’crc indulged in illegal
mining and various FIRs had been lodged against these crushers as per report by SSP, Rupnagar, After giving
opportunity of personal hearing by Chiel Enginecr/Mines and Geology, Punjab Chandigarh, the

Director/Mines and Geology, Punjab has cancelled the registration of 13 no. crushers as per clause 14 of

- » -~y - - - . v o - . -y - J a
Punjab Crusher Policy 2073 for violating provisions of Punjab Mincs & Mineral Rules 2013 and Pun ab
L ) 81 | ‘ i

Crusher Policy 2023, ‘

This is tor vour information and further necessary action please.

xccutive Enginéer/Ropar/Shii Anandpur Sahib,
Dramage-Cum-Mining and Geology Division,
W.R.D. Punjab.
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List of 13 No. Crushers

!
j New Satluj Stone Crusher Unit-1, Vill, Khera

Kalniot

‘Grewal Stone Crusher, Vill, Kiiera Ralmot |

{8 | Kalgidhar Stone Crusner, Viil, Khera Kalmot

’ | R B
’_ﬁ | Puri Stone Crusher. Vill. Palata

A Brar Stone Crusher, Vill, Agampur (

| | ~
I—H. Sat Sahib Stone Crusher. Vil Haripur
! | Bharat Stone Crusher & screcning Plant, Vill

Prithvee Stone Crusher & Sereenin g Plata,

' | Plata ‘
|
%

? , Vill. Spalwa

1T, ’ Sai Stone Crusher. Vil Nalhot

| Adesh Stone Crusher, Vill Alpran

‘a2

I Sidhi Vinuyak Stone Crusher, Vill. Algran

|
[xecutive Engineer/Ropar/Shri Anandpur Sahib,
Dramage-Cum-Mining and Geology Division,
W.IRD. Pugjab.
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e Punjab Pollution Control Board !
T Reglonal Office-R :
l ey #281, Glan! Zal Singh ;12;,,”53;32;‘;49;{& i
eerGroparfomal.com \ !
’ No. Ui};“ B Registered Daie:ﬁ?{i?i)aﬁﬁi{ !
To
Additional Deputy Commissioner,
Rupnagar
Subject:  Regarding OA No. 624/2023 titled "Hills vanish” asillegal Mining
rampant in BEET area” ¥ auie feld 36! srrfos wdlffar o v
FIE HEM
Reference:  Your Office letter no. 22-25 8.3 nrg.2.-3 dated 03.01.2024

In compliance to order of this Hon'ble Tribunal dated 16.10.2023, it is

submitted that the Punjab Pollution Control Board being the prescribed authority is
monitoring the stone crushers of the State with regard to the compliance of the provisions
of the Water (Prevention and Control of Pollution} Act, 1974 and the Air (Prevention and
Control of Pollution) Act, 1981 including the code of practice laid dovin by the

Government,

The officers of the Board had visited the area under complaint i.e village

Kheda Kalmot, Tehsil Nangal, District Rupnagar and taken action against the following
stone crushers found operating in violation of Environmental Laws: -

1. M/s New Satluj Stone Crusher (Unit-1), Nangran, Nangal, District

Rupnagar: The unit was visited by the officer of the Board on 09.10.2023 and
observed to be operational in violation of provisions of the Water (Prevention &
Control of Pollution) Act, 1974, Air (Prevention & Control of Poliution) Act, 1981 and
code of practice laid down by the Government for such units. On the perusal of the
record of the unit it was observed that the stone crusher has processed the minor
minerals more than the consented capacity. The mining department is also taking
action against the unit for illegal mining activities showing that the industry may also
indulge in illegal mining. Accordingly, the directions ufs 33-A of the Water (Prevention
& Control of Pollution) Act, 1974 and u/s 31-A of the Air (Prevention & Control of
Pollution) Act, 1981 have been issued to the unit vide letter no. 9878 dated 02.01.2024
for its closure. Also, Environmental Compensation (EC) amounting to Rs. 17.625 lacs
had been calculated in accordance with methodology evolved by the CPCB and
adopted by the Punjab Pollution Control Board and orders for imposition and deposit
of environmental compensation amounting to Rs. 17.625 Lacs have been passed by
the Competent Authority of the Board issued vide order no. 08 dated 03.01.2024.

. M/s Ganga Stone Crusher (Unit-1), Khera Kalmot, Nangal, District
Rupnagar:_The unit was visited by the officer of the Beard on 23.10.2023 and
observed to be operational in violation of provisions of the Water (Prevention &
Control of Pollution) Act, 1974, Air {Prevention & Contro! of Pollution) Act, 1981 and
ccde of practice laid down by the Government for such units. The unit has not
submitted any record of its operation. The Executive Engineer, Mining has initiated
action against the unit for illegal mining and filed FIR in this regard which is under
investigation indicating that the industry is also indulge in iflegal mining. Accordingly,
the directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 have been issued to

P S I P
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the unit vide letter no. 9888 datec@éﬁi,zozzﬂ for its closure. Also, Environmental
Compensation (EC) amounting to Rs. 18,50 lacs had been calculated in accordance
with methodology evolved by the CPCB and adopted by the Punjab Pollution Cantrol
Board and orders for imposition and deposit of environmental compensation
amounting to Rs. 18.50 Lacs have been passed by the Competent Authority of the

Board issued vide order no. 09 dated 03.01,2024.

. M/s Kalgidhar Stone Crusher, Khera Kalmot, Nangal, District Rupnagar: The
unit was visited by the officer of the Board on 23.10.2023 and observed to be
operational in violation of provisions of the Water (Prevention & Control of Polfution)
Act, 1974, Air (Prevention & Control of Pollution) Act, 1981 and code of practice laid
down by the Government for such units. On the perusal of the record of the unit it
was observed that the stone crusher has processed the minor minetals more than the
consented capacity. The mining department is also taking action against the unit for
illegal mining activities showing that the industry may also indulge in illegal mining.
Accordingly, the directions u/s 33-A of the Water (Prevention & Control of Pollution)
Act, 1974 and u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 have
been issued to the unit vide letter no. 9890 dated 02.01.2024 for its closure. Also,
Eiwironmental Compensation (EC) amounting to Rs. 18.50 lacs had been calculated
in accordance with methodology evolved by the CPCB and adopted by the Punjab
Pollution Control Board and orders for imposition and deposit of environmental
compensation amounting to Rs. 18.50 Lacs have been passed by the Competent
Authority of the Board issued vide order no. 10 dated 03.01.2024.

. M/s Guru Kirpa Stone Crusher, Khera Kalmot, Nangal, District Rupnagar:
The unit was visited by the officer of the Board on 23.10.2023 and observed it to be
operational in violation of provisions of the Water (Prevention & Control of Pollution)
Act, 1974, Air (Prevention & Control of Pollution) Act, 1981 and code of practice laid
down by the Government for such units, On the perusal of the record of the unit it
was observed that the stone crusher has processed the minor minerals more than the
consented capacity. The mining department is also taking action against the unit for
illegal mining activities showing that the industry may also indulge in illegal mining.
Accordingly, the directions u/s 33-A of the Water (Prevention & Control of Pollution)
Act, 1974 and u/s 31-A of the Air (Prevention & Contral of Pollution) Act, 1981 have
been issued to the unit vide letter no. 9886 dated 02.01.2024 for |ts closure. Also,
Environmental Compensation (EC) amounting to Rs. 18.50 lacs had been calculated
in accordance with methodology evolved by the CPCB and adopted by the Punjab
Pollution Control Board and orders for imposition and deposit of environmental
compensation amounting to Rs, 18.50 Lacs to have been passed by the Competent
Authority of the Board Issued vide order no. 11 dated 03.01.2024.

Hence, The Punjab Pollution Control Board has taken appropriate action
against the stone crushers who were operating in violation of the environmental

narms.

A K X\Mm

%En)ro mental Engineer
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Deputy Commissioner,
hiﬁi e ng;'?“
Ro Ji4as 2 Daed 05-01-2024 i
= J
SuBject-  Regarding OA No. 62412023 Titled as "Hills vanish illeagal Mining rampant

in baet ares). ‘regarding inspection of illegal mining Kheda Kalmot,

Reference-  inthe reference of letter no. 22-25/ADRA-1 dated 03.01.202L of your office.

With regard 1o e lelter uncer feterence on the above subjeo t‘ it Is requested
that the ragort in his rasard has o 2ady bean sent thivugh thes office's letter No, 523/MC3
|

dated 12/10/,2023 sher s eging e sita with the concerned authorities. Apart from this,
pericdic meetings of SDMC have been conducted by (his office. {copies erciosed) In which
nsuctions were igsued (o the concemad authanities to canduct continous chagking to ¢ event
ifega!l mining achivites, Apart from this. s office hes wollen Deputy Sﬁpﬁ’riﬁwﬁﬂﬁm of
viice, Nangal ang Sub-Divisional officer, waier Dianasge-cum-iinng, Mang_;:;;aé- o lake strigt
atlion 2gainst Megal mining activities, dus o which many FIRs of illegal Mining have been

registered. {copies enclosed). The repart i sent to vou for information and necassary action,

Sub Divisoinal Magistrate

Mangal
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wa3s QU Hes Afmede, o) wisya Tias frgr gusara) -
. OFFICE OF SUB DIVISIONAL MAGISTRATE, SRI ANANDPUR SAHIB, DISTT. RUPNAGAR
26 589 0887-232036 | Email id : sthmoffice.aps@email.com
To |

Deputy Commissioner,

Fupnagat

No 523 /MC 3 Date 12/10/2023
Subject:- inspection of illegal mining In Beet Area. |

It is & request regarding the above subject that in comp!ia{nce with your orders
regarding the unauthorized mining in some villages of Hoshiarpur and R;upnagar district, tﬁa
site was seen with the officials of Hoshiarpur district. The facts that came Eefore the camf-nitﬁee -
members on the occasion, A detailed report has been prepared regarding them, whic:.tjﬁ is
attached to the original letter and sent to you for further appropriate action.

Enclosed: original report prepared by the commitiee member and photograps.

~-signed--

Sri Anandpur Sahib.
{True Translation) b

e e




o JOINT INSPECTRIR RepORT
Q«Qﬁ;ﬁ‘?&ﬁ 04.10.2023 a< per the arder A e ol Iy, 1l

bive e

I Dey No ,,-‘
L. DEputy Commi sler, Rupnagaf on

0330 2003/A DR A3, dated 03,1670
v ibﬁ n}.‘..wf_ iiig 5, A UoAM wins f !-}ﬁe;“‘g’“f‘_:ad l(? E&Uh E-’i\!i‘yi{"’fﬁag ﬁﬂﬁgi‘st;‘até
4 F

&’W%mfﬁ?‘i Anandpur Sahib,

Deouty Sunsrinte ol Bgbiveg Bk i
puty superintendent of Police, Sri Anandpur fﬁahibf Forest Range

"&%ﬁﬁfi’}}ﬁ Nurpur Bedi and Suly Divisional O ¢ i i !
g innal wer dranage cum mining Subl Division Nangal |

L e drainage cum mining Sub Division |, Sri Anandpur Sahib for the joint inspection
of the spot and that as per enclosed newspaper, the spot inspection was cdnducted and it was
found that there was some old mining over the area mentioned in the newspaper and also
some part of the property, there s wild bushes standing there at. Apart from this, some signs
were also found of felling down the mountain due to heavy rain. it was also found some signs of
illega! mining over the hilly area of village Khera Kalmot and that an F.l.ﬁé. had already been

iodged. Apart from this there are 26 cases of illegal mining had been reg stered and in these

cases sbout 16 poclain and 14 truck/tippers had been seized. Strict action has been taken

against the accused persons by the administration. It has been informed by the Forest Range
Officer Nurpur Bedi that neither the area of village Nangran/Khera Kalmot bearing Hadbast No.
‘ :
\

2737 is come within the ambit of under section 4/5 on the PLPA (Punjab Land Preservation Act)

1900 nor the mining/crusher are under the control of department. The ohotographs of the spot

and detail of F.LR, are being enclosed herewith.

|
{(signed) (signed) (signed)
Sub Divisional Magistrate Deputy Superindent of Police  Sub Divisional Of Nangal
__ﬁ;a%gé;' : Nangal drainage cum mining
S Sub Division Nangal
*"”fgne dj (signed)

Forest Range Officer

J| Forest Officer |
Nurpur Bedi

(True Translation)
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DATE

i o

72T

175202}

i

‘ﬁémmé
£

..oneno jt

LTS T

]

L
7/15/2023

302023

_onnno potklane

Ty | o
3127/2023 orre no pocklane and ning
“gfo[2023 | ... ..Oneno pocklane and
forgde CR S

8/11/2023
8/22/2023 |
1 _8/23/2023

two no tklane and twa n
one no pocklane and

onenc p

oo e

prie no i‘ (58
ackiane and pne 0o g

B/23/2023 |
B B2 62023 1 .. one o pockla
1 BgfaoRd ... " two no pocklane ant

B/27/2023 | ‘ _onenap ock
8/28/2023 one no pockiane and thre
9/12/2023 _ .
§/12/2023 | .. one no pocklang and one po t]

9/20/2023 | Crusher owner

. 2023 | s o

_ | 9/26/2023 - Crusher owner

9/29/2023 |

: f_g: 5 :ﬁﬁgﬁ
v e M

G
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|
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Action taken against illegal mining from July 2023 12 September 2023

; : o % 1 e - T " w0 g ¢ bl s i o s " v e
Sf‘ No. Total FLR. | Seized vehicles lssued R lssued show Remarks
e T T— Notice | cause notice

1 i 2% CTotal 43 | 14 nhumbers | 12 numbers

1 Pocklain 16 |
i LCB 01

! i Tipper 13
? | Truek 01 l
; ﬁractor/TraaH 12 |
i% S AU (U

(signed)

Sub Divisional O’fﬁeer.
drainage cum mining
Sub Division Nangal

(True Translation)
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OFFICE OF SUB DIVISIONAL MAGISTRATE, NANGAL, DISTT. RUPNAGAR
25 399 0887-226030 Email id : sdmuoanenl3214gmail.com
e fey |
fauet gfimmsg
JUBIT|
&.00. ../ figt. 0.5 - 0] - 80%1
ferr.- Regarding OA no. 624/2023 Titled as "Hills vanish as illegal Mining rampant
in beet area). "AF" goie f2y A9 sl WEST 9 UFFS FIS
JSTH- i i € vezg 2 U3g &, 22-25/2 e 2-3 fHEt 03.01.2024

e

2wy &

BuIes feit 3 gere widls Wse Aeldh v 71 § Sa3t I & fom mEAl follee
yfyst o o vese @ e &9 523700, 3 it 12/10/2023 Il Aegz wiftarghr
&% Har Sz Quez Affe fnlge 37w gell 31 fow 3 fegrer fon Te3g <8 sbve dwf
- 3 Hifdar smedm gigy gl (andt 641 e’ By nelaz wifiardt § dig-addt
il S aiEtfedier & S B vurze IR aae S gerfest et g gt
g1 for 3 fome fo Tegw 28 Qu yisn suzrs, 5318 w3 Qu e wene, s feem-
a-Hrafsar, &Is & dlg wEST welfdar €t gEsifeding fugre argedl agw & fafimr
fampr, fr &9Q AT-w &S WEIET € T PR BOW JE gai@End St fallge v i g
Hoor 3 B argerel {7z 24 e 9 7l |

ﬁ{' i‘
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,12023/ROP-DC-RIA

Jolnt Inspection Report

ot BrEt ou/10/2023 fos FURa § yodim i vt whowee oo i €
el g & 3-10-2023/8 3000983 BiF) o3store02s @ uew fUw G4 OES
Wamede &ws/a) wieys wive, §U s yfn &Ts/f vdeua o, vz fae €
% dn ewy pEeREl w2 QU Haw wery s TeaR-a-E e Surs it ararEel
Eiidtod vie-fosm-meordfia ff wheys rfow @ dw @8 e Bt @
i QuIRs W e o e @ g e e 2o i i i famp fi
Buday A warE Qua wedt wdfsy 2 fsws we o oal udas ot € wdlsa
e my §ud W, 2R w3 et Qi wdhdt ardil o S formre vl fop fi ufs
wr e Wi o @ Qusas wardt @ gy AE 2 s we g fon ¥ By g @ wfow
famr fa film o gaie It vordd Y o9 v 59 oafem wdfda @ fors & ue
i st Gue @ wdliEm wirent 98 ufort 4 el wig v saedy i gy go)
&1 3 e el s il Sove Foms sfndts (o srfer W o @ S 26 39
v &2 7 W ga frost 99 16 € o dade o A vl s @ g el
Pug w3 t2 @ Sm eduey el s = w1 YR 381 A yras 8 sl ediEy
Fas iy fume Ayg argerd W15t 7 odl 3w 3 wene gayedh 98 i 3 S
frp 13 Al sveamoST woe gEwig § err @ gaw dAgadd (Punjab Land
Preservation Act 1900 T TE 475 Witz e w9t 3 w3 o @ 39 wdfSar ades v

fepa @ F2is wits WE@ g 2 et @3 w3 slaned g @ fady e we

Sed R,
Fs W rarraH e
peritat!
v e
wE Vs b, G m’?ﬁ
Ef”m' RERECL]
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From: -
Superintendent of Police (Inv),
Rupnagar.
To,
Deputy Commissioner,
Distt Rupnagar.
No: - g5 Zrsasspany., . Date: - G‘\\\ 2"2’17
Subject:- Regarding Enquiry of illegal mining in Khera Kalmot.
Sir,
R.A-3 date 13.10.2023, 3242-

Kindly refer to your office letter No. 2968-74/A.D

46/A.DR.A-3 date 18.12.2023 regarding above said subject the required information enclosed with.

Qﬁ! Sup?r/i}xtae\m}bf Polics (Inv),

= Rupnagar. @X%\




Cases registered at Police station Na

/3

ngal Regarding illegai mining in Khera Kalmot.

S-SR = M

28.06.2023 U/S 21(1),
4(1) M.M Act. PS Nangal

Singla S/o Rajinder Kumar R/o

Sr. FIR details Against Vehicle/Transport Vehicle Vehicle Confiscated Current status of FIR
No driver/operator’s Name
and address or owner
of vehicle
1 FIR No. 20 date 1. Pocklane Machine Makes Hyundai | Jaswinder Singh S/0 1. Pocklane Under Investigation
04.03.2023 U/S 21(1), 2. One Tippar Ram Parkash R/O Machine
4(1) M.M Act. PS Nangal Accused Rakesh Kumar @ Kala Village Bhenni PS Hyundai No.
Gill Stone Crusher Nominated in the | Nurpur Bedi, Owner of 601005818
case Pocklane Arrested 2. Tippar No. PB-
12 Q 2422
2 FIR No. 49 date 1. Swastik Stone Crusher owner - -- Under Investigation.
28.04.2023 U/S 21(1), Rakesh Kumar @ Sonu S/o
4(1) M.M Act. PS Nangal Gurdev singh R/o Avehpur PS
Amb, H.P, Now R/o Mehandpur
PS Nangal Arrested
3 FIR No. 71 date 1. Tippar Makes TATA colour | -- 1. Tippar Makes TATA | Under Investigation
06.06.2023 U/S 21(1), White Without Number. Without Number colour
4(1) M.M Act. PS Nangal 2. Tippar No. PB-12Y 3573 White
Makes TATA, Colour White 2. Tippar No. PB-16Y-
3. Pocklane Machine Makes 3573 Makes TATA
XAwater Model R-215-2 3. Pocklane Machine
Serial No. 635 DO 2111 EXAVATOR Model R
4. Karnail singh R/o Vill 215-L Serial No. N-635
Bhallan, Hardeep singh S/o DO 2111
Jagdev Singh R/o Village
Patti Dafri, PS Nakodar,
5. Tippar Owner Kulwinder
Singh S/o Budhram R/o
Village Plata was Nomited
in the above said Case.
4 FIR No. 85 date 1. Ganga Stone Crusher owner Prem -- -- Under Investigation.
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H.No 2-A Saraba Nagar PS Triprri

Distt Patiala Arrested
5 FIR No. 88 date 1. Ganga Stone Crusher owner Prem -- -- Under Investigation.
03.07.2023 U/S 21(1), Singla S/o Rajinder Kumar R/o
4(1) M.M Act. PS Nangal H.No 2-A Saraba Nagar PS Triprri
Distt Patiala Arrested
6 FIR No. 103 date 1. 09 Tractor And Troles Machine owner 1. 3 Sonalika Under Trials.
27.07.2023 U/S 21(1), 2. One Packlane Machine Makes Mangat ram S/o Om Tractors 04.11.2023
4(1) M.M Act. PS Nangal TATA Hitachi’s owner Parkash R/oo Village 2. 2 Mahindra
’ 3. Owner of Land Rattewal PS Kathgarh, Tractors
distt S.B.S Nagar 3. 4 Swaraj
Arrested "~ Tractor
4. 1 Pocklane
Machine
7 FIR No. 116 date 1. Pocklane Machine Makes JCB - 1. 2 Tippar and one Under Investigation.
09.08.2023 U/S 21(1), 2. Tippar makes Ashoka Layland Pocklane Machine
4(1) M.M Act. PS Nangal colour White
3. Tippar No PB-65AX- 2119
8 FIR No. 124 date 1. Unknown Land owner and Driver -—- 1. 2 Pocklane Under Investiogation
22.08.2023 U/S 21(1), Machines
4(1) M.M Act. PS Nangal 2. 2 Tractor and
Trolies
9 FIR No. 129 date 1. 4 Tippar, 2 Pocklane Machhines and | Machine owner 1. 3 Tippar Under Trials
27.08.2023 U/S 21(1), unknown Land Owner Mangat ram S/o Om 2. 2 Pocklane 04.11.2023
4(1) M.M Act. PS Nangal Parkash R/oo Village Machines
Rattewal PS Kathgarh,
distt S.B.S Nagar
Arrested
10 FIR No. 130 date 1. Pocklane Machine operator and -- 1. one Pocklane Under Investigation
27.08.2023 U/S 21(1), Unknown Land Owner Machine
4(1) M.M Act. PS Nangal
11 FIR No. 139 date 1. Pocklane Machine No. YQ120465’s | --- 1. 1 Pocklane Under investigation
12.09.2023 U/S 21(1), Unknown Operator and owner Machine
4(1) M.M Act. PS Nangal 2. 1 Tippar
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2. Tippar No PB-65H 6597’s
Unknown Owner and driver
3. Unknown Land owner

12

FIR No. 142 date
20.09.2023 U/S 21(1),
4(1) M.M Act. PS Nangal

1. Ganga Stone Crusher owner Prem
Singla S/o Rajinder Kumar R/o
H.No 2-A Saraba Nagar PS Triprri
Distt Patiala Arrested

Under Investigation

13

FIR No. 146 date
_29.09.2023 U/S 21(1),
4(1) M.M Act. PS Nangal

1. New Satluj Stone Crusher

Under Investigation.

14

FIR No. 154 date
11.10.2023 U/S 21(1),
4(1) M.M Act. PS Nangal

1. Ganga Stone Crusher owner Prem Singla
S/o Rajinder Kumar R/o H.No 2-A Saraba
Nagar PS Triprri Distt Patiala Arrested

Under Investigation

15

FIR No. 158 date
17.10.2023 U/S 21(1),
4(1) M.M Act. PS Nangal

Ganga Stone Crusher owner Prem Singla
S/o Rajinder Kumar R/o H.No 2-A Saraba
Nagar PS Triprri Distt Patiala Arrested

Under Investigation

16

FIR No. 167 date
16.11.2023 U/S 21(1),
4(1) M.M Act. PS Nangal

1. Gurwinder Duaba Stone Crusher

Under Investigation

-
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Deputy Commissioner Rupnagar

(D.R.A)

To,
Senior Superintendent of Police, Rupnagar
Sub divisional Magistrate, Nangal,

Deputy Superintendent of Police,

FELLCOR PO e

Executive Engineer of Drainage cum mining & Geology division,
Water resource department, Rupnagar/ Shri Anandpur Sahib

Letter no3 116 -50 ADRA-3 date.2 3-11-20L 1}

Sub- Regardihg OA no 624/2023 Titled as "Hills vanish as illegal mining rampant in
beet area".

Regarding above cited subject Hon'ble National Green tribunal bench, New Delhi,
passed the order on 16/10/2023 to stop illegal mining in khera kalmot. According to which the
undersigned had issued order to you in several meetings earlier that constant checking and
monitoring should be kept in the said area.

In connection with the above, you are again instructed to carry out night time patrolling
to prevent illegal mining. If any kind of irregularities are found on the spot, then immediate action

should be taken as per the rules, so that illegal mining can be stopped.

A-&

o, Additional D ﬁ&%ﬁer(e),
¢ Rupnagar 39\

Copy for information to:

Copy of this sent to the Deputy Commissioner Hoshiarpur to inform that the relevant
authorities should be instructed to regularly checking regarding the illegal mining taking place

within the limit of his district adjacent to khera Kalmot zone.

W &j

N
Additional Deputyé/om issioner(G),

le Rupnagar
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